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HIGH COURT OF HIMACHAL PRADESH, SHIMLA -171 001
NOTIFICATION
Shimla, the 16th July, 2022

No. HHC/Admn.16 (34)89-II1.—Hon’ble the Chief Justice in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, U/S 297(1) (b) of the Code of
Criminal Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007 has been pleased to appoint Sh. Sanjeev Kumar (HIM/408/2019), Advocate,
as Oath Commissioner at Chamba, H.P. for a period of two years with immediate effect for

administering oaths and affirmations on affidavits to the deponents under the aforesaid Codes and
Rules.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001
NOTIFICATION
Shimla, the 16th July, 2022
No. HHC/Admn.16 (34)89-II1.—Hon’ble the Chief Justice in exercise of the powers

vested in him U/S 139(b) of the Code of Civil Procedure, 1908, U/S 297(1) (b) of the Code of
Criminal Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
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Control) Rules, 2007 has been pleased to appoint Sh. Kuldeep Singh (HIM/155/2020) and
Sh. Ashutosh Shandilya (HIM/489/2021) Advocates, as Oath Commissioner at Dalhousie, H.P. for

a period of two years with immediate effect for administering oaths and affirmations on affidavits
to the deponents under the aforesaid Codes and Rules.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA -171 001
NOTIFICATION
Shimla, the 19th July, 2022

No. HHC/Admn.16 (24)75-VI.—Hon’ble the Chief Justice in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, U/S 297(1) (b) of the Code of
Criminal Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007 has been pleased to appoint Sh. Prem Pal (HIM/235/2021), Sh. Abhishek
Parmar (HIM/334/2021), Ms. Sonia (HIM/501/2019) and Mr. Rajiv Kumar (HIM/131/2021)
Advocates, as Oath Commissioners at Una, H.P., for a period of two years with immediate effect
for administering oaths and affirmations on affidavits to the deponents under the aforesaid Codes
and Rules.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA -171 001
NOTIFICATION
Shimla, the 19th July, 2022

No. HHC/Admn.16 (24)75-VI.—Hon’ble the Chief Justice in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, U/S 297(1) (b) of the Code of
Criminal Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007 has been pleased to appoint Ms. Priya (HIM/93/2021), Mrs. Shikha
(HIM/140/2021), Ms. Nitika Thakur (HIM/167/2021) and Sh. Madhav Sood (HIM/574/2018)
Advocates, Amb as Oath Commissioners at Amb, H.P., for a period of two years with immediate
effect for administering oaths and affirmations on affidavits to the deponents under the aforesaid
Codes and Rules.

By order,
Sd/-

Registrar General.
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LAW DEPARTMENT

NOTICE
Shimla-2, the 21st July, 2022
No. LLR-E (9)-9/2022-Leg.—Whereas, the following Advocate of District Kullu, H.P. has

applied for appointment of notary in the place and area mentioned against her name under rule 4 of
the Notaries Rules, 1956;

SI. No. Name of Officer Area for which she has applied
for appointment of Notary
1. Ms. Laxmi Devi Sub-Division Kullu

d/o Sh. Chamel Singh, r/o Village Chhoyal,
Post Office Khokhan, Tehsil Bhunter, District
Kullu (H.P.)

Therefore, I undersigned in exercise of the powers conferred vide Government Notification
No. LLR —A(2)-1/2014-Leg. Dated 1st July, 2017, hereby issue notice under rule 6 of the Notaries
Rules, 1956, for the information of general public for inviting objections, if any, within a period of
seven days from the date of publication of this notice in the Rajpatra (e-Gazette), Himachal Pradesh
against her appointment as Notary in Sub-Division Kullu of District Kullu.

Dr. VIVEK JYOTI,
(Competent Authority),
DLR-cum-Deputy Secretary (Law).
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RIETeT—2, 14 TS, 2022

e Sofodfio—T% /05 /03 /2022 —fRAME U & MU, RAMTES U9 TR UG
UM Ao ARAIH, 1977 (1977 H1 AW F=H 12) BT ORT 1 D IT-—RT (3) §RT Uad
IfFTdl & TANT FRA §U 14—07—2022 BT VI aRg fFaa a=d g, o9 gated sifdfwm &
U, WHR DI ARgIT  F&r 89/ Eodlo / 3ROSR0 —ATE T (THOT0) /2000, ARG
18—11—2000 ERT ARRI AT 9y &5 & affaferd Ao & o adll (Ao aFed &
IER) # Ug< B |

T & &3 P 9690 Sad JATIH & SUGEl b Yadd b URUITHEHY RHEA U9
TR 3R U Ao ifSfH, 1977 (1977 &1 SfSfH WATd 12) & UG AT AU & B
=1 R ¥ g aRMREa aR™AHR IR &R 8Rt—

fafrdwr

IR AT G BN b Sl gR I AR Blax gl Reyd A1 Asd Ao+ (d10371R03110)
Rifir & o1 Mevr A T |




RIoIY=, fEHTerel Uael, 23 SJells 2022 /1 SIEU, 1944 2927
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[Authoritative English text of this department notification No. TCP-F/05/3/2022 dated 14-07-2022
as required under clause (3) of Article 348 of the Constitution of India].

TOWN AND COUNTRY PLANNING DEPARTMENT
NOTIFICATION
Shimla-2, the 14th July, 2022

No. TCP-F/05/3/2022.—In exercise of the powers conferred by sub-section (3) of Section 1
of the Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977), the
Governor of Himachal Pradesh is pleased to appoint 14th July, 2022 as the date on which the
provisions of the aforesaid Act shall come into force in some of the area of Solang (as per map
enclosed) included in the Solang Special Area notified vide the Government Notification No.
HIM/TP/RW-Solang (SA)/2000 dated 18-11-2000.

Consequent upon the enforcement of the provisions of the Act ibid in respect of areas of the
Solang, the provisions of the Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12
of 1977), shall apply to the re-defined limits of the Solang Special Area as under:—

SPECIFICATIONS

North: Starting from the South Portal of Atal Tunnel Rohtang till the sharp pin bend
near the BRO Camp at Dhundi.

East: Bounded by the 100 mtr. distance from NH-3 uphill side from sharp pin bend
near the BRO Camp at Dhundi and thereafter alongwith the river Beas upto the
Palchan Bridge.

South: Meeting point of the Sarai Nallah with river Beas at Palchan Bridge alongwith

Sarai Nallah till the starting point of D.P. Forest Boundary in West.
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West: Starting from D.P. Forest Boundary alongwith the Sarai Nallah upto its meeting
point with NH-3 near BRO Camp and there onward with the NH-3 100 mtr.
uphill side upto Beas Kund Nallah at Dhundi after that alongwith the boundary
of Seri Nallah upto Atal Tunnel Rohtang.

By order,

DEVESH KUMAR,
Principal Secretary (TCP).
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i OF SOLANG SPECIAL
Y AREA BOUNDRY

W UPTO SOUTH PORTAL

W OF ATAL TUNNEL

LEGEND:
RIVERNALLAH | ———
ROAD —
BOUNDARY —
[AKE

SCALE:
NOT TO SCALE

REe—2, 14 TS, 2022

et E10d0910—T% /05 /03 /2022 — A U & oAU, fRAMES U9 TR Ud
U Ao SIfSf=TH, 1977 (1977 &1 AW F=i® 12) BT GRT 66 B STWIRT (3) & WU (&)
$ ERI Usd Wadl &1 YA HRd BY, SMOgAr S 29/ Eodlo / sTRoS<go—AIeT
(THOWO) /2000, TRIWG 18—11—2000 §RT UBl €l MR Aol a2y &= H, Aol & RO &
(e wFRE & oguR) AfEfd @Rd g1 WiaT @ §@p &F & aifad U S B
IRUHRERAY fZAe Uasl & guTd, Aied faRiy e &1 drmsll & 9 el & oaR
g gRfAREd axa -

fafecr

TR T G BN b S0 gR A ARM Bl gl Reyd A1 Asd Ao+ (S10371R03110)
RIfR & Forald Hevr Are T |



RIoIY=, fEHTerel Uael, 23 SJells 2022 /1 SIEU, 1944 2929
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[Authoritative English text of this department notification No. TCP-F/05/3/2022, dated 14th July,
2022 as required under clause (3) of Article 348 of the Constitution of India].

TOWN AND COUNTRY PLANNING DEPARTMENT
NOTIFICATION
Shimla-2, the 14th July, 2022

No. TCP-F/05/3/2022.—In exercise of the powers conferred by clause(a) of sub-section 3
of Section 66 of the Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of
1977), the Governor, Himachal Pradesh is pleased to include some areas of the Solang (as per

map enclosed) in the Solang Special Area, already notified vide the Notification No.
HIM/TP/RW-Solang(SA)/2000 dated 18-11-2000.

Consequent upon inclusion of some area of Solang, the Governor of Himachal
Pradesh is further pleased to re-define the limits of the Solang Special Area as per specifications
given below:—

SPECIFICATIONS

North: Starting from the South Portal of Atal Tunnel Rohtang till the sharp pin bend near the
BRO Camp at Dhundi.

East: Bounded by the 100 mtr. distance from NH-3 uphill side from sharp pin bend near the
BRO Camp at Dhundi and thereafter alongwith the river Beas upto the Palchan Bridge.

South: Meeting point of the Sarai Nallah with river Beas at Palchan Bridge alongwith Sarai
Nallah till the starting point of D.P. Forest Boundary in West.

West:  Starting from D.P. Forest Boundary alongwith the Sarai Nallah upto its meeting point
with NH-3 near BRO Camp and there onward with the NH-3 100 mtr. uphill side upto
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Beas Kund Nallah at Dhundi after that alongwith the boundary of Seri Nallah upto Atal

Tunnel Rohtang.
By order,
DEVESH KUMAR,
Principal Secretary (TCP).
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ENVIRONMENT, SCIENCE & TECHNOLOGY DEPARTMENT
NOTIFICATION
Shimla-2, 20th July, 2022

No. STE-F-(4)-1/2020.—WHEREAS, the Governor of Himachal Pradesh vide this
Department's Notification No. STE-F(4)-2/2008 dated the 7th July, 2009,No.STE-F(4)-2/2008-I
dated the 20th August, 2010, No. STE-F (4)-2/2008-II dated the 4th November, 2010, No. STE-F
(4)-2/2008-11 dated the 15th March, 2011, No. STE-F (4)-2/2008-1I1, dated the 19th March, 2011,
No. STE-F (9)-1/ 2018 dated the 6th July, 2018, addendum dated the 31st September, 2018, No.
STE-F (9)-1/ 2018 dated the 20th September, 2019, No. STE-F (9)-1-2018-loose dated the Sth
February, 2020 & the 20th June, 2020, No. STE-F (4)-1/2021 dated the 6th January, 2021 with
an objective to improve plastic waste management system, under Himachal Pradesh Non-
Biodegradable Garbage (Control) Act, 1995, imposed ban on use of plastic carry-bags and certain
plastic items having one time use and also authorized certain officers of different Departments to
compound any offence as per provision of Section 11 of the Act ibid.

2. AND WHEREAS, it has been observed that there are many other plastic items of one
time use and have littering potential as they are difficult to collect, especially since most are either
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small, or discarded directly into the environment-such as candy sticks, ice-cream sticks, stirrer etc.
It then becomes difficult to collect for recycling, unlike the larger items. Such items are causing
environmental pollution and leading to indiscriminate littering. Therefore, the State Government
intends to impose ban on such items to augment the ongoing efforts and further improve the plastic
waste management system in the State.

3. NOW THEREFORE, the Governor, Himachal Pradesh, in supersession of the
aforesaid Notifications and in exercise of the powers conferred under sub-section (1) of Section 3-
A of the H.P. Non-Biodegradable Garbage (Control) Act, 1995, is pleased to direct that no person
including shopkeepers, vendors, wholesalers, retailers, hawkers, rehariwala, etc. shall import, stock,
distribute, sale and use the following one time use plastic (Single Use Plastic) items including carry
bags, thermocol items made of non-biodegradable material as listed in the Schedule appended to
the Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995;

Particulars of Items
Plastic carry bags (irrespective of their sizes and thickness)
Plates, cups, glasses (Plastic & Thermocol both)
Cutlery such as forks, spoons, bowls, katoris, knives, straws, trays and any other
cutlery items (Plastic & Thermocol both).
4 Ear buds with plastic sticks
5. Plastic sticks for balloons
6. Plastic flags
7
8
9

—_—

N

(98]

Candy sticks
Ice-cream sticks

. Polythene (Thermocol) for decoration

10. Wrapping or packing films around sweet boxes, invitation cards and cigarette packets
11. Plastic or PVC banners less than 100 micron

12. Stirrers

13. Non-woven plastic carry bags less than 60 Gram per Square Meter(GSM)

4. Any person, institution/commercial establishment (educational institutions, offices,
hotels, shops, restaurants, sweetshops, dhabas, religious institutions, industrial establishments,
banquet halls, etc.) causing breach of the aforesaid prohibition shall be liable for the penalties as
per the provisions contained in the Act ibid,

5. The Governor, Himachal Pradesh is further pleased to authorize the officers as per the
details contained in Annexure-A, in exercise of the powers conferred by Section 7(A) and Section
11(1) of the Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995, in supersession of
this Department’s notifications referred to in para-1 above, for entry and inspection under section
7(A) and to compound any offence as per provision of Section 11 of the Act ibid, while
compounding the offences committed under the Act ibid, shall specify the sum for compounding as
per the following criteria;

SI. No. Particulars Amount (in Rs.)
(A) Quantity of prohibited plastic items i.c. One time use Plastic
Cutlery

1. Upto 100 gms. 500
2. 101-500 gms. 1500
3. 501 gms-1.00 kg. 3000
4. Above 1 kg. to 5 kgs. 10,000
5. Above 5 kgs. to 10 kgs. 20,000
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0. More than 10 kgs 25,000
(B) Littering of one time use plastic items by any institution/ 5000
commercial establishment (educational institutions, offices,
hotels, shops, restaurants, sweetshops, dhabas, temple
complex’s, industrial establishment, banquet halls etc.) within
its premises and on roads, streets, hill slopes, drains, forest
areas, public parks, all public places etc.
©) Littering of one time use plastic items by individuals in the 1000
premises of any private or commercial establishments
(educational institutions, offices, hotels, shops, restaurants,
sweetshops, dhabas, temple  complex’s, industrial
establishments, banquet halls etc.) within its premises and on
roads, streets, hill slopes, drain, forest areas, public parks, all
public places etc.
By order,
PRABODH SAXENA, IAS,
Addl. Chief Secretary (Env. S & T).
ANNEXURE-A
List of Authorized Officers/Officials
SI. Departments Designation
No.
1. Revenue 1. All the District Magistrates
2. All the Addl. Dy. Commissioners
3. All the Additional District Magistrates
4.  All the Sub-Divisional Magistrates
5. All the Tehsildars and Naib Tehsildars
2. Police 1. All the Superintendents of Police
2. All the Additional Superintendents of Police and Sub
Divisional Police Officers
3. All the Deputy Superintendents of Police
4.  All the SHOs (Station House Officers)
5. All the Head Constables
3. UDD 1. All the Commissioners and the Assistant Commissioners
Municipal Corporations.
2. All the Executive Officers of Municipal Councils
3. All the Secretaries of Nagar Panchayats in Himachal Pradesh
4.  All the Health Officers, Municipal Corporations
5. All the Chief Sanitary Inspectors and Sanitary Inspectors of
Urban Local Bodies.
4. Health 1. All the Chief Medical Officers
2. All the Block Medical Officers
3. All the Drug Inspectors
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Excise &
Taxation

N —

All the Deputy / Assistant Excise & Taxation Commissioners
All the Excise and Taxation Officers

Forest

All the Territorial Divisional Forest Officers

All the Wildlife Divisional Forest Officers

All the Assistant Conservator of Forests

All the Range Forest Officers

All the Deputy Range Officers/Block Forest Officers

Environment
Science &
Technology

ol e

The Director/Additional Director of the Department of
Environment, Science & Technology

All Environmental Engineers and Scientific Officers of the
Department of Environment, Science & Technology.

All Environmental Engineers and Scientific Officers of the
H.P. State Pollution Control Board.

Tourism

All the District and Assistant Tourism Development Officers in
H.P. posted in the Districts.

All the General Managers, Deputy General Managers Assistant
General Managers and Managers of H.P. Tourism Hotels.

Food &
Supplies

hadi Sl

All the District Food & Supplies Controllers in H.P.
All the Food Inspectors
All the Food Safety Inspectors

10.

RDD/
Panchayati Raj

N —

All the Block Development Officers
All the Panchayat Inspectors, Sub-Panchayat Inspectors and
Secretaries of Gram-Panchayats

11.

HRTC

N =

All the Regional Transport Officers.
All the Regional Managers and Bus Adda Incharges of HRTC

12.

LAC

All the Temple Officers

13.

Industries

1.

2.

The Chief Executive Officer and Executive Officer, Baddi,
Barotiwala and Nalagargh Development Authority.

All the Executive Engineers/Assistant Engineers/Jr. Engineers,
Baddi, Barotiwala and Nalagarh Development Authority.
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